
IN THE CENTRAL ADMINISTRATIVE TRI UNAL 
AHMEDABAD BENCH 

O.A. No. 	445/92 
xkKk1Q 

. 

DATE OF DECISION ü7 12 
1 7 

 

Shri DqOj§L Pun]a 	
Petitioner 

	

.1..5.T.rivcii 	
Advocate for the Petitioner(s) 

Versus 

Union of Innio & ohe.r 	 - Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

Vi ChaiLman 

The Hon'ble Mr. .C.Bhatt 

v1ernDer (u) 

I. Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



Shri Bhoja Punj.a, 
Cl.Labout, S.D.0.P., 

P0 rban1ar. 

(A1vocate : Mr.M.S.TriVei) 

versus 

UniOn ot Iniia, through, 

The DiectOt General, Min.Ot Tele. 

$anchaL Ehavan, New Delhi. 

The General Manager, 
Tel cornutunicati0fl Dpattmeflt, 
AmbiCa Nivas, Income Tax, 

Ahmed.atDaa. 

Sub-Divisional Ottice Phones, 
Porbandar. 360578. 

.applicdflt 

. .responcients. 

ORAL JUDGMENT 

0 ../445/9 2 

Date : 07,12.1992 

Per 	Hon'le Mr,N.V.K:ishflarl 

Vice Chairman 

Si-iLl .M.jTrivedi for the applicant. 

The applicant has filed 14.A.377/92 

for condonation ot aelay. 

2. 	 After hearing the applicant for 

some time, the learned counsel seeks permission 



ne application, to pursue the alternate 

circumstances, the prayer is granted, 

n is d.ismissed as withdrawn. 

(N.V,K.rishnan) 

Vice Chairman 

H 

II 


